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We have heard the ld.counse] appearing for both the 

At the time of admission he ring, a preliminary 

bjection has been taken by the J1d.counsel appearing for 

the respondents that the applica on is premature and is 

ôt maintainable in view of the fact that the petitioner 

as filed this application witho -Lt , preferring an appeal 

gainst the impugned order passed by the Disciplinary 

thórity on 13.3.96 (Annxure-G to the petition). Ld.counsel 

pearing for the petitioner, Mr.Samir Ghosh, in all fairnes 

onsiders that the application is a premature one and the 

Wketitioner should have preferred an appeal under the relevant 

within the prescribed time. 

Under the circnstances, we ccept this contention of 

id.counsel appearing for the espondents ht the present 

p1icatiofl is nbb maintainable 	d is also premature one. 
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Accordingly, we dispose ot this application without 

passing any order on merits with this diréctibfl that 

to file an appeal the  petitioner Will be at libe1ty 

. aAinst the impugned order of punishment passed by the 

Disciplinary Authority on 13.3J96 before the Appellate 

Authority within 3 weeks from his day supported by an 

.r application for condonation of elay which the Appellate 

:-- Authority shall consider by pasing a speaking order. We 

also direct that the instant aplication should be treated 

by the Appellate Authority as dart of the Appeal to be 

filed by the petitioner as dir cted. No order as to costs.. 

(S.Dasgupt) 	 (S. . allick) 
Member(A) 	 Vice-Chairman. . 


